FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
ANNAM STEELS PRIVATE LIMITED

Relevant Particulars

Name of corporate debtor

ANNAM STEELS PRIVATE LIMITED

Date of incorporation of
corporate debtor

14/12/2000

Authority under which corporate
debtor is incorporated / registered

Registrar of Companies — Chennai

Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U27106TN2000PTC046300

Address of the registered office and
principal office (if any) of corporate
debtor

No. 5, Balaji Street, Ashok Nagar,
Kodambakkam, Chennai, Chennai City
Corporation, Tamil Nadu,

India - 600024

Insolvency commencement date in
respect of corporate debtor

26th November 2025
(Copy of the NCLT order received on
10.12.2025)

7 | Estimated date of closure of 25th May 2026
insolvency resolution process (180 days from of Insolvency
Commencement date)

Name and registration number of the
insolvency professional acting as
interim resolution professional

Mr. Mathur Sabhapathy Viswanathan
IBBI/IPA-001/IP-P00674/2017-
18/11148

Address and e-mail of the interim
resolution professional, as registered
with the Board

Plot No. 22, Vallalar Street,
Nilamangai Nagar,
Adambakkam, Chennai - 88
Email: msv8200@gmail.com

10

Address and e-mail to be used for
correspondence with the interim
resolution professional

Plot No. 22, Vallalar Street,
Nilamangai Nagar,
Adambakkam, Chennai - 88
Email: msv8200@gmail.com

11 | Last date for submission of claims | 24th December 2025
12 | Classes of creditors, if any, under NA

clause (b) of sub-section (6A) of

section 21, ascertained by the interim

resolution professional
13 [ Names of Insolvency Professionals | NA

identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14

(a) Relevant Forms and
(b) Details of authorized
representatives are available at:

a) Weblink: https://www.ibbi.gov.in/
home/downloads
b) Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the ANNAM STEELS

PRIVATE LIMITED on 26th November 2025.

The creditors of ANNAM STEELS PRIVATE LIMITED, are hereby called upon to submit their

claims with proof on or before 24th December 2025 to the interim resolution professional at

the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All

other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Mathur Sabhapathy Viswanathan

Interim Resolution Professional,
Annan Steels Private Limited

Date: 12.12.2025
Place: Chennai
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Hockev Women’s Junior World Cup

Netherlands & Argentina to
meet in final

Santiago, Dec 12:

In the classification pathway,
Austria defeated Namibia and
Malaysia advanced from the shoot-
out against Zimbabwe to secure the
play-off for 21st place.

Scotland overcame New Zealand,
also in a shoot-out, to reach the
final for 17th place, and Chile
closed the day with a 2-0 win over
Canada to qualify for the first final
of the Challenger Trophy.

The day combined classification
matches, position-defining fixtures
and the confirmation of the teams
that will fight both for the world
title and for the specific objectives
of each competition segment.

Netherlands vs Belgium (full time
score: 0-0, SO: 3-0). The semifinal
featured one of their most tactical
contests with the match between
the Netherlands and Belgium. The
two highest-scoring teams of the
tournament produced a duel of
finely read presses, balanced risks
and very narrow margins.

With only eight circle entries for
the Dutch and three for Belgium, the
match unfolded through defensive
order, midfield battles and limited
space in both circles, contradicting

Perrine de Clerck and Camille
Belis (BEL) reflected competitive
intensity more than rough play.

With this victory, the Netherlands
will play for the title on Saturday,
while Belgium, after an excellent
tournament, will compete for third
place.

Designated Player of the Match,
van den Heuvel expressed, “It
feels incredible, it was such a
tough match and Belgium pushed
us to the limit, but we stayed calm
and studied their shoot-outs well.
Saving three makes me very happy.
We are a very united team and we
want to go as far as possible”.

Argentina vs China (full time
score: 3-0). Argentina and China
contested the second semifinal with
a tight first half and limited space
inside the circle. The Argentine
team managed slightly more
possession, recording two circle
entries in QI and three in Q2,
while China responded with two
per quarter plus their first penalty
corners in the opening minutes.

Argentina earned one penalty
corner per quarter, but both
defensive units and goalkeepers
handled each execution with

pre-match exp of a more

discipli The only disciplinary

offensive encounter.

Each side attempted two penalty
corners without success, while
green cards to Sam Luttmer (NED),

sanction of the first half was a
green card to Tan Lei in the 15th
minute, a period in which Las
Leoncitas could not capitalise on

the numerical superiority, and the
first 30 minutes ended goalless.

After half-time, Argentina
converted territorial control into
set-piece effectiveness. A sequence
of three consecutive penalty corners
at the start of Q3 produced the 1-0,
scored by Milagros Alastra from a
penalty corner in the 35th minute.

In the same quarter, Zoe D?az
extended the lead to 2-0 in the 44th
minute with a precise sweep to the
goalkeeper’s right, a well-placed
finish that consolidated Argentina’s
advantage. China attempted to
respond in Q4 with a series of
penalty corners in the 47th and
48th minutes, but could not
break the defensive structure or
goalkeeper Mercedes Artola. Late
in the match, Alastra sealed the 3-0
in the 52nd minute with another
penalty corner.

With this win, Argentina swill
seek redemption from the 2023
title match against the Netherlands
on Saturday at 19:15 local time.

The Player of the Match was
Zoe Diaz, who expressed, “We
knew it would be a very difficult
match, China are a very strong
team. We are very happy with this
win, and now we have to keep
working because we have a very
tough opponent waiting for us in
the final”

Quinton, Baartman power

SA to 51-run T20 win

New Chandigarh,
Dec 12:

Quinton de Kock’s
sublime batting and
Ottneil Baartman’s clinical
bowling powered South
Africa to a commanding
S51-run victory over
India in the second T20
International at Maharaja
Yadavindra Singh
International Cricket
Stadium on Thursday.

Asked to bat, South
Africa’s innings was
anchored by de Kock,
who produced a virtuoso
90 that set the tone
for the visitors. From
the first over, de Kock
showcased his signature
elegance, flicking, pulling,
and lofting with supreme
control.

A six off Arshdeep
Singh in the opening over
and another mammoth
93-metre strike off Axar
Patel set the stage for
an innings that combined
timing, placement, and
power. Aiden Markram
and the dugout frequently
acknowledged the captain’s
authority, as he turned

every scoring opportunity
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mrMURTAJA

No-4528,Katcol Road. Gopaiapuam, a5
For Contact

99520 45003
Missing On Near Bora Mazood,
Street, Mannadi,
Chennll-01 after 7 pm on 28.11.2025

DOCUMENT NO : 5637/1996
PATTA NUMBER : 2783
SRO : REDHILLS

If anyone has this Docume
please contact the

above Numbel

PUBLIC NOTICE- DOCUMENT LOSS
The Original SaIE Deed Dated 08-
12.1992, Registered as
Doc.lN0.3908/1992 at SRO-
Guduvancheri, pertaining fo the
property situated at No.28
Ponmar Village, Chengalpattu
Taluk, Kancheepuram District,
(Extent: Survey 71/1-0.19
cents and in $.N0.271/3-0.01 1%
cents, Total Extent 20 1% cents,
Patta No.1688) belonging to my
cllent MrPPremanand son of
Prabakaran has
Iust/mnsplaue Despite Search, the
Document could not be traced. If
found, kindly hand over to:
MrK.P.Suriya, BA., B.L.,
surlya ystslms&

No.82A NSK Street, Nellikuppam
Road, Guduvancheri-603202,

Vandalur Taluk, Chengalpatiu
District, Cell No.96000 82813.
Any objections/claims regarding
this document must be notified
within 15 days from this
gubllcallon Failing, which it will
e presumed that no such claim
ovits

into a statement of intent.

Dewald Brevis added
spice with audacious
strokes, including a one-
bounce thump over mid-
off and a daring loft
that rattled Shubman
Gill. However, the real
crescendo arrived in
the final overs when
de Kock departed on
90, under-edging Varun
Chakaravarthy to the
wicketkeeper. His exit
brought a momentary hush,
but Donovan Ferreira and
David Miller immediately
took charge, smashing 53
runs off just 23 balls to
carry South Africa past
the 200-run mark.

While de Kock dictated
the batting narrative,
Baartman scripted the
collapse of India’s innings
with precision. The
right-arm pacer claimed
four crucial wickets in
the final two overs,
including Arshdeep Singh

“),

Shivam Dube (1),
Varun Chakaravarthy (0),
and Tilak Varma (62),
dismantling India’s lower
order with a combination

the mounting pressure.
The final wicket, Varma's
pull shot to Markram off
Ngidi in the final over,
symbolised South Africa’s

of pace, accuracy, and dominance and emphatic
strategic variation. control.
Baartman’s earlier South Africa’s blend

cfforts,

Marco Jansen’s

support, ensured that India
never recovered from the
twin blows of de Kock’s
innings and the Proteas’
disciplined bowling.

India’s chase

with promise through

Tilak Varma, who
valiantly with a

combined with
Lungi Ngidi's (2/26) and

of masterful batting
from de Kock and
ferocious, opportunistic
bowling from Baartman
exemplified the complete
T20 performance. With
the series squared 1-1,
the Proteas have sent a
resounding message ahead
of the remaining three
games.
Brief scores: South

(2/25)

began

fought
34-ball

God'.

‘surrender to
It sounds noble. Tt sounds
spiritual. It sounds like something

what 1
frowned. 1

‘What I sang sounded nothing like

The Music of Surrender..!

t is easy to say,

Something hit me. It was
intended. The conductor not humiliation. It was not
frowned back. The embar It was hi

saints do while glowing softly
under a halo of warm light. But
let me tell you, surrender is
rarely that dramatic. Often it is
as simple, and as confusing, as
standing in a small church choir
wondering why on earth your
voice has suddenly decided to go
on holiday.

I remember that particular
Christmas rehearsal. 1 had said my
prayer at home, told God I was
His instrument, and came ready
to sing like an obedient trumpet.
The choir gathered. The conductor
lifted his hands. The notes were
familiar. T had sung that piece
many times. Simple enough, I
thought.

And then my voice betrayed me.

I stared at the music sheet
as if it were written in ancient
Egyptian. I tried to follow the
notes. My mind went this way,

sopranos looked alarmed. Even
the tenors edged away discreetly.

Inside me began a frantic
conversation. Had I lost my
musical sense? Had age finally
tiptoed in and stolen my pitch? Was
this divine judgment for skipping
choir practice the previous week?

And right then, something
unusual happened. The man
standing next to me began to
sing. Really sing. Not a timid
hum. Not a half - hearted attempt.
A full throated, confident, pitch
perfect burst of melody. For
weeks he had barely whispered
through rehearsals while 1 had
been cheerfully drowning out half
the choir.

But today, as I stumbled, he
soared.

The conductor smiled at him
with a pride that warmed the
room. Later that evening I learnt

far bigger. I had gone to rehearsal
after surrendering myself to God.
And God, in His quiet way, had
used that surrender to lift someone
else up who had been faithful to
Him, despite his problems.
Suddenly surrender no longer
felt like a personal devotional
act. It felt like a connection. A
thread in a tapestry far larger than
I could ever see. A reminder that
God is not just my God. He is
the God of all. And in surrender, I
stop being the centre of my story.
1 become part of His story.
Have you faced moments like
that after surrendering to Him?
Moments where things did not
go as planned and yet something
beautiful came out of it? Then
smile, because it means God
has quietly placed you in a
pattern bigger than yourself. You
played your part. You were used.

my voice went that way, and the the man had been going through And that is the real music of
two refused to meet. It was like deep mental stress, but had still surrender...!
watching a badly dubbed movie. made it for every rehearsal. bot gmail.com
stellar season with titles
Ranchi, Dec 12: game. Rupam even came tactical brilliance to dominant run, storming
Odisha’s emerging close to levelling the subdue PSBA’s Trishal into the finals with

talent, Sarthak Arya, once

match, but after missing a

Raj Kumar 3-1.

After confident wins in their

62, and contributions from
Jitesh Sharma (27 off 17)
and Axar Patel (21 off
21). Yet, as Baartman
weaved his web in the
death overs, even well-
timed boundaries were

insufficient to counter

Africa 213/4 (de Kock
90, Ferreira 30%, Miller
20%), India 162/10 (Tilak
Varma 62, Jitesh Sharma
27, Axar 21, Ottneil
Baartman 4/24, Lungi
Ngidi 2/26, Jansen 2/2)

again displayed his grit
and finesse, defeating
West Bengal’s Rupam
Sardar 3-1 to capture
the Under-17 Boys’
title at the fifth UTT
National Ranking Table
Tennis Championships on
Thursday at the Harivansh
Tana Bhagat Indoor
Stadium here.

This triumph adds
yet another feather to
Sarthak’s cap, following
his earlier U-17 title
victory this season at
Panchkula.

In the Girls’ final,
Syndrela Das produced a
commanding performance,
sweeping past Avisha
Karmakar 3-0 in a one-

few match points, Sarthak
regained momentum and
sealed the win to cap off
a successful season with
his second major U-17
national ranking title.
The road to the finals
of the Boys and Girls
categories turned into a
thrilling test of nerves
and skill as the semifinals
delivered intense rallies,
bold comebacks, and
flashes of brilliance from
some of the country’s
brightest young paddlers.
The Boys' U-17 division
saw a display of grit and
composure as Sarthak
and Rupam booked their

dropping the opening
game, Rupam found his
rhythm, using sharp angles
and consistent forehands
to dictate play.Before that,
one witnessed a gripping
set of quarterfinals where
endurance and mental
strength defined the
outcomes.

Sarthak and Atharva
both registered 3-1 wins
over their respective
rivals-Akshay Bhushan
and Ronald Sarkar-while
Rupam and Trishal had
to dig deep in five-game
thrillers to edge Sahil
Rawat and Aditya Das,

semifinal clashes.
Syndrela looked sharp
and assured in her 11-6,
11-9, 7-11, 11-5 victory
over Tanishka Kalbhairav
of Karnataka, the girl
who won the Under-15
crown a day before.
Though Tanishka clawed
back a game, Syndrela’
precision on the returns
and ability to control
tempo proved decisive.
Avisha, meanwhile,
combined aggression
and finesse to outplay
Divyanshi Bhowmick of
Maharashtra 3-1. Her shot
placement and consistency

sided affair that offered
her opponent little chance
to respond.

For Avisha, it was her
first final appearance in
recent times, but she

victori

Sarthak,
already impr

Avisha continued

who had

U ) respectively. on the backhand flank
places m the title clash py “ihe “Girly U-17 made the difference as
after hard-fought semifinal  cp(eoory, Syndrela and Avisha sealed her berth

their in the final in style.
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Akshay Bhushan, showed | | gienai- eoo“um as st i origona s || | KAKI, S/0.Junaid Ahmed

Docum:

fell short of clinching
the crown. For Syndrela,
the victory was a fitting
conclusion to the season-
mirroring her title-winning
start at Vadodara earlier
in the year.

Sarthak took firm
control early in the boys’
final, racing to a 2-0
lead before Rupam fought
back to grab the third

remarkable poise under | |Deed bearing

pressure to overcome
Atharva Nawarange of
Karnataka. The match
swung like a pendulum
before Sarthak sealed the
contest 3-1, surviving a
tense fourth game where
every point felt like a
mini-battle.

On another
Rupam

table,
showcased

e in von. | \l anybody finds out the above
please retun the same
7o days of s e, st 1 My
client or to me, thereafter no claim vill be
entertained.
M PRAKASH M.B.A B.L
o 3/601, Pugalendhi sala:
Mogappair East Chennai-600037.
Ph: 8608637777/9884330518

Kaki, DOB: 10/12/2004,
(District of Birth: Chennai)
Resident at No.14/15,
Mayor Slvaraé Street,
ooya ettah, Chennal
600 014 have change mﬁ
name and shaII hereaﬂer e

kno
MOHAMMED USMAN.

MOHAMMED USMAN KAKI
(0ld Name)

PUBLIC NOTICE

Notice is hereby given that the property being a vacant land bearing Plot No. 568, “Rajiv Gandhi
Nagar” Layout, comprised in Survey No. 26/18, siuated at Sirugavur Vilage, Ambattur Taluk,
Thiruvallur Distict, admeasuring 1800 sq. ft., originally belonged to Mrs. S. Srireka, e of
Mr. G. Srikarthik Thereatter, Mrs. J. Thenmozhi, acting as the lawful Power Agent of Mrs.

Srireka under Power of Attormey Document No. 34/2025, sold the above property by way of a
Sale Deed dated 24.10.2025 in favour of 1. Mr. Suriya Kumar B, /o Mr. Bhaskaran, residing
at No. 2/36, Perumal Koil Street, Ariyalur, Chennai —
M, S0 Mr. Marimuthu, residing at Plot No. 1, Thanikainagar Annex, Pulliling, Ponner Taluk,
Thiruvallur District, Chennai - 600052 The said sale deed has been duly registered at the Sub-

3; and 2. M. Satheesh Kumar

Name of corporate debtor

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bank;

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
ANNAM STEELS PRIVATE LIMITED

Relevant Particulars

ruptcy Board of India

ANNAM STEELS PRIVATE LIMITED

Date of incorporation of
corporate debtor

14/12/2000

‘Authority under which corporate

Registrar of Companies — Chennai

SRINIVAS NAGA SURYA SATYA
NEELAM

NAME CHANGE

I OLD  GIVEN  NAME:
SATHISHKUMAR, OLD SURNAME:
CHAKKARAVARTHY, /0.
Ramaiyan, Date of Birth:
31/05/1978,  Residing  at
D3/402, SSM Nagar, Alapakiam,
Perungalathur,  Chennai-600063,
shall  henceforth be known

NEW  GIVEN  NAME:
SATHISHKUMAR, NEW SURNAME:
RAMAIYAN,

OLD GIVEN NAME: SATHISHKUMAR
OLD SURNAME: CHAKKARAVARTHY

NAME CHANGE

| KSNISHATH  KUMARAN,
/0. Sampath,  Date of Birth:
07/07/1983, Residing at Fi-
Jayalakshmi Apartments,
Plot 005192, 10th  Street,
Ramnagar  North  Extension,
Madipakkam, ~ Chennai-600081,
shall henceforth be known
as NISHATH KUMARAN SAMPATH .

OLD GIVEN NAME: ‘LD GIVEN NAME: NIDHI
KUMAR OLD SURNAME
OLD SUR NAME: KAMLESH KUMAR
VEERCHAND JAIN W/0.Sahil V Sanghvi
OLD GIVEN NAME S/o.Veerchand Jain Date of Birth :02-11-1997
SUNIL KUMAR JAIN Date of Birth: 25-02-1963 Residing at KLP Abhinandan
OLD SURNAME Residing at KLP Abhinandan Apartment,0-Block,
MADANLAL JAIN Apartment,3rd Fioor, Flat N0.0404, Strahans Road,
S0, Wadori i K-Block-304,No.1. Strahans Road, Perambur Barracks Road,
M Pattalam,Chennal-600012. Perambur, Chennal -600012.
Data of Birth: 05-01-1978 Shall henceforth be known as Shall henceforth be known as
Residing at 203,Akash Ganga N NAME NEW GIVENNAME :NIDHI
Apartment,No.19 Flowers SURENDRA KUMAR NEW SURNAME
Road Kilpauk Chennai-600010. NEW SURNAME : VEERCHAND KAILASH KUMAR JAIN
Shall henceforth be known as NIDHI
NEW GIVEN NAME: SRR
SUNIL KUMAR
(R Bl Criance oF nave ||
D e OLD GIVEN NAME :
SUNIL KUMAR JAIN oL GIVENJNAME : (BEARA
OLD SUR NAME:
OLD SURNAME:
NAME CHANGE SUNIL KUMAR JAIN SURENDAR KUMAR
W/o.Sunil Kumar Jain W/o.Surendra Kumar V
I, SRINIVAS NAGA SURYA SATYA B Mt scosToTa Date of Birth: 24-09-1964
NEELAM, /0. Ramalingeswara Residing at 203 Akash Residing at KLP Abhinandan,
i CaRGAARITETE, 3rd Floor,K-Block.Flat No.304,
Rao Noclam,  Date of Eirth: No.19 Flowers Road, No.1.Strahans RoadPattalam,
08/01/1975, Residing Kilpaul hennal 12,
at  §1,  Sumery  Golden Shall henceforth be known as Shall henceforth be known as
NEW GIVEN NAME: LALITA NEW GIVEN NAME: LEELA BAI
Enclavs, |\ Bwcdar i Street, {|| Eset NEW SURNAME: JAIN NEW SURNAME:
Lo 3 LALITA JAIN LEELABAI
shall  henceforth be known £erasay]
s SRINIVAS NEELAM. PUBLIC NOTICE PUBLIC N

My client  Mr AN
(GNANADURAI RAYAPPAN, Sio. D
G CHELLAPPA. residing at Nod2.
Flot Mo, D1, Govindan Street Ranga)

1 VChandxasekamn $/o Late Shril
aman, issue this Public Notice|
rellung to the loss of Original Sale|

Registrar Office, Redhills as Document No. 15011/2025.All the original documents relating to
the said property were handed over to the purchasers at the time of purchase. Among them,
. the i

orporate Idertty

1870/2009, executed by Mr Yuvara n favour of M. L. Muraliishinan in respect of t above
property and regstred at Sub-Registar ffce, Sembiumwas taken forphofocopying and was
misplaced near Shanti Colony, Anna Nagar,Chennai, on O1.11.2025 Despie iigent search,

ebtor is incorporated / registered!
o.  Lited Labity
Mo.| | 1 | igentiication No. of corporate debtor
Address of the registered offce and
pincipal ofice (i any) of corporate

27106 TN2000PTC046300

No. 5, Balaji Street, Ashok Nagar,
Kodambakkam, Chennai, Chennai City

lobile: 8778550166,

JP. Dhanyasres, BA., LLB. (Hons.)., Advocale
M

the said document could not be traced. Any person who may have found the aforementioned debtor Corporation, Tamil Nadu,

original General Power of Atiorney (Doc. No. 1970/2009) is hereby requested to hand it over India - 600024

to my clients at theirresidence or submit it at the nearest Police Station within 10 days from 6 [ Insolvency commencement datein | 26h November 2025

the date of publication of this notice.Any person misusing the said document or acting upon it respect of corporate debtor (Copy of the NCLT order received on
for any [legal o unauthorized purpose shall be doing so at their own risk, and such acts shall 10.12.2025)

natbind my clents n any manner whatsoeverTh ofthe public. T Estmated date of closura of 251 May 2025

insolvency resolution process

(180 days from of nsolvency
Commencement date)

Nagsr,  Mudichur,

on04/

55 he submits that Late SARQ.A]
STELLA GNANAMBAI Wi D. G
[CHELLAPPA my client Mother is the)
founer of the property sompriesd in
22411, Madurai South

7inR S Nos.618/2E and
618/5 to the extent 0f 2640 Sq. Ft, in the|
Village of Ambattur, within the then|
Jurisdiction of Sembiam Sub District,
Mads Norh Regisration Distie
bounded

District, Madurai Joint Sub-Registrar]
office No. 4, and vithin the limits o
Madural South Taluk At present, if

comes  under
Talk,  Ayan  Vilage No. 24,
Madakiulam. — admeasuring 7.1

Cents. The propety was inherited]
rom  his mother trs. SARD.AY
STELLA GNANANMBAI Vo D. &
[CHELLAPPA who died intestate on)
[17th November 2022 Since then my|
client, his father D. G OHELLAPRA,
his sisters, Mrs. PREMILA are kesping|
th property under their possession
fand " enjoyment. On 02127025 af
Jabove 1145 AR, my olient lost thel
original sale dsed bearing document]
Mo 33651671 in respect of the above)
saict property. near Wudichur - Attal
[Company Bus stap on his way ta 4
Xerox shop to take copies of thel
fdocument. Any enz coming across the
[document may send it to my clients)
address ar tomy add

Plot No.6, Em 20 foo Road, West]
Plot No.8, measuring South to North|
in the Eastern side 45', Western side|
43", East to West in the Northern side|
60" and Southern side 60'.

The above said Original Sale Deed|
was deposited in a Nationalised Bank,
Ambattur Branch to secure a loan|
granted to me. After closing the loan,
however, the Bank informed tha
the said Original Sale Deed was not
traceable and therefore a Certified|
copy of the above said Sale Deed|
was delivered to me. As such, as an|
abundant caution, this Public Notice i
issued.A Police complaint has also been|

any public/third party/anybody who|
the said original Sale Deed or finds|
the same, is/are xequesled to retum

it products, and the'sole propitor of the tacemark "G

BE trademar

m»nuhhc traders and business community are hereby *cautioned*

profibited by law.

o be undier the GLOBE brand.

PUBLIC CAUTION NOTICE
TO THE GENERAL PUBLIC, TRADERS,

DISTRIBUTORS & ENFORCEMENT AUTHORITIES

Tms nnnc: is \ssuzd (on behalf of our cliert, s SHANGHAI HUANQIU LOCK MAKING COMPANY
REPUBLIC OF CHINA, an established and reputable giobal mz.nul]rmrer of security and

with five decades of experience, recognised intemationaly for s high santarts o qualy, safety,
and reabiity in lock manufaciuring and related procucts. For over 50 years, our clent has been @
regular and lawful importer of high-quaity GLOBE-branded locks into India, and the brand has buit
significant goodwil, consumer canfidence, and widespread popularity across the Indian market
rk, packaging, artistc labels, colour combinations, and overal trade. [11]
(ress are proprietary assets of our client protected under the Trade Marks Act, 1999, and all other 12

applcable laws. It has been brought to our client's atention that certain unauthorised persons,
entiles, and tiaders have started passing off our clent’s inteliectual property by manufacturing,
importing, marketing, or seling counterfet and eceptively smilar products bearing marks, labels,
packaging, o get-up that ae identica ordeceptvely similar fo our llents trademark GLOBE.

3 follows:

1. Any unauthorised use, reproduction, imitation, or appication of the trademark "GLOBE" or
any deceplvely simiar mark constiutes trademark infingement and passing of, which is sictly

2. Courterfefing, dealing i spurious goods, or circulating imitation locks s a
that resuls in both cl and criminal ailtes, ncluing inunction orders, sezure and destructon
of goods, damages, profts accourtng, and criminal prosecuton. Distibuors, retaers, and
purchasers are advised to exercise due diigence and very the authenticy of products claiming

DEALERS,

‘with the Board

8 | Name and registraion number of the
insolvency professional acting as
interim resolution professional
Adress and_e-mail i
resoluion protessional, as registered

M. Mathur Sabhapathy Viswanathan
1BBYIPA-001/P-PO0674/2017-
18/11148

Plot No. 22, Vallalar Street,
Nilamangai Nagr,

Adambakkam, Chennai - 88

Email: msv8200@gmail.com

of the intefim

i clent is a company

0 [ Address and e-mail o be used for
correspondence with the interim
resolution professional

Plot No. 22, Valalar Street,
Nilamangai Nagr,

Adambakkam, Chennai - 88
Email: annamsteelip@gmai.com

Last date for submission of claims

24th December 2025

Classes of crediors, f any, under
clause (0) of sub-section (64) of
section 21, ascertained by the interim
resolution professional

Names of Insolvency Professionals | N
idenifed to act as Authorised
Representative of creditors in a class
(Three names for each class)

=
z

£

=

(@)

addres, failing which he/she/they
will be held liable and mipens:ble m

any sncumbrance created by any onel
bagert on the missing dociment will
ot be binding my clent

zhil, Advocate,

deed and they have to face the ceil/
consequences thereof.

V. Chandrasekaran,
ot No.1/2, Vinobhi Stee,

No. 72, Kamatajar
nnai -

New her
600 063. Cell. 9141955992

Street,

Vuxynlnkshmxpunm, Ambattur,
Chennai_600 053.

aware of Iake counerfe o

praets n e matet

is equestad o oty the Uncersiged Iy O
iy wiho any b

Issued on
Ws. SNANENN uummu LOCK MAKING COMPANY LTD,
PROPRIETOR & OWNER OF THE "GLOBE" BRAND

u clent
iy s g s of R s T s e D6 Pt
g ki, oo st of ot o g0 1t ol b e

RH VEM\EaﬂBﬂ ur lD Teport: S!ISCIENEG counterfeit products, please get in touch with the undersigned.

W/S. SANJAY J RAJPUROHIT, ADVOCATE
Emaiajpurobitadvocale@gmail.com

et adopls 8

Date: 12.12.2025
Plage: Chennai

Phone: +917845656460.

Relevant Forms and

(b) Detais of authorized

representafives are available at

Nt s horeby hen tha the Natonal Company Law Tiunal fes ordred te
a coporate insolvency resolution process of the ANNAM STEELS

SANATE LIVTED ar 26 v 2095

The creditors of ANNAM STEELS PRIVATE LIMITED, are hereby called upon to submit their

claims with proof on or before 24th December 2025 o the interim resolution professional at

‘the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All

other creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of laim shal afract penaltes

a) Weblnk: hitps://wwwbbi.govin/
home/downloads
b) Physical Address: NA

Mathur Sabhapathy Viswanathan
Interim Resolution Professional,
Annam Steels Private Limited
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NOTICE LOSS OF SHARE CERTIFICATE(S Wth COURT Q) T HmLD Eglm GG a6 %E"LN
LWy wrHmn
Nokels ILAND LABORATORIES BEFORE THE MOTOR ACCIDENTS QasmeiTenay.
by o CLAIMS TRIBUNAL AT CHENNAI Old Sur Name: Mohammed || | Ganflsons o e susmu o
UNNTED s b on gl M.CO. Hanifa Old  Given Name: | | | smsou@io. gucu
FOLIO NO | CertificateNo | SHARES | Distictive FROM | Distinctive TO Janaki v pettoners | | zra_ Kamar  gpes  Quu: P —
- Versus - ohammed Hanifa, _pse #
0006227 26752 00 2906801 2996900 Gl 26042002 aain 27, paas @r]mnﬂﬂul.msml
o062z | zoes | 00| ze%801 2597000 Anasomers ~Respondents | | Gz, yresansss, @semen R NSK m g,\
—"600084 e ufl 86 582 'm s,
0005227 26754 100 28701 2087100 Toanda Thiramal Selvan, ilioin prc, Sefl New Given gs’,,% 503202,
0006227 26755 100 2997101 2997200 Plot No.C.G.R Avenue, Name: AZRA KAMAR stem LN"‘“LLW Q W&‘““LG
0006227 26756 00 | 2997201 2997300 g‘lsmatm Nagar, DL O Cpe. Ll LD, G#6) BbuT:96000 82813
d Old Sur Name:
Chennai-600 063 .Respondent-3 — —
mnmnmmmﬁsmmm Imm‘ﬁ&mum\mwﬂwwaymmmmm The aforesaid MCOP has been filed Old Given Name: Azra r:r';‘f: Quuwiy LrHOLD
as any claminrespec by the petitioner above named | Lt SRE EB SO | | raih Injan Gandhi  Senthil

Certficate. Ay person shaould bdge such caim
MNEIUNDLMWMIILHMHW‘WWWE)MMMM Pot No 5734- I, road
mamm N&»,ﬂmm - 500033, Teangana  Inda, KFIN Limiad! Tower~B g,
32, Gachibow, Francil Distiet, Hyderabad - mmismmmmmmmu delfe
Tpany

Name of the Share Holder
Revathi M,

No:

th cross street. indira Nagar, Adyar. Chennai — 600020. Cell: 68840 00010, 88842 06000
sl AL sarmevaleiv eluiaLLt

cm L51909TN1990PLC019007
Segs . g oo 03, Oiamivn Q. i

B8-ouus: muslm@auysseﬂu com. Gunei: +91 44 2645 0082/83, 4308 4070/80.
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mmmlnun-m .hh[;u @ail ummm Apiy snargs Ben Sflefliy
seam 02. 2025 Gpfuis SEBl sppibene ear. SEBVHOMIRSDIMIRSD-PoDP/
Crvz0zs/o7 aary Bar v, S UnkepTseBieib saei 06, 2026 sy adp
urfonpo updpmisenen LanBh astiiuphe G Apiy
e sp-anmmn e Ba aped OpfessBaGond.
815 cuss guped OL 2010 4 weiny pnése OminuiucL. BonafissiueL. Soos
o g 2.6 G@OUNG Sy Gag

13, ufonpp e
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Tiriace [iouufes ome opgab e WD weah

. G Coporate Sences Lmde, “wutyoemtuss s
e, codremar - 60000:

" @, Tl QoD

for the grant of compensation for
the Injuries sustained by him in
the road accident whi ccurred
on15.05.2022 at about 16:00Hs
me stands posted to
05 012026 st 1030 AN for your
appearance either in person or
ugh 2 duly instructed counsel,
failing which the petition would be
decided in your absence at your cost
and consequence.

K.RAVI
R.SAMATHUVAKANNAN
Counsel For The Petitioner

IN THE COURT AT OF THE
PRINCIPLE DISTRICT JUDGE AT
CHENGELPEY

w D/c MrRaju

Mrs.R.C
No-12/128A, Fit
Rajarejeshwari Nagar Sth Street,
Madipakkam, Chennai — 600 091
Petitioner

Vs
Mr.Murali Krishna Koneti
MrK.

2 ogmieys. Wdnargad:
v euiraneoen cumamens : Mps:wisdom.camenind con.

No.13/133, Vadlapalem,

1860 OhaUSTITD BEOSIEITME
g scAdarmr, 86,

GasiSmaaius, s A, ol
s, Gasioar 600 091

U L, et B, 5108 s
15303 0 40906 o). S
(ot St e,
gy e G990 (e .‘p
B o s ugsﬂuplm o
26 OpraaigeCLTi. qug o
oA oo et ol pioret
S, Gofensly ggasmms urtigii
aanLOGore, o sy Gosurer 10
BaEies opaar awg olAbamAGm
209 sare o 65155 58D
b6
il &l
MBABL.
o YL s gif e,
i g

sywamb srameian

i 5)(5.P.CIGy s
K.S. Slpunsger siaijs

6ar L)
(6. )

@hE Brbmymwﬂ BEHATD
ShatLo,  QuiBRULG aLLb,
.28 Qunsinomj Symod, L
6% 1688, FGGeu araiw.271/1-60 0.19
Qe w%g,m G e 271/3-60

0.01% Feir. Qungs 20%
Goan. Qe HasBipsrer
2iE6) Bl ug@v aisr 3908/1992
ko m@mn@ﬁs () wppid
OsiipCuns)  snawmos
oiLg,  Gupuy ey
wrCrgpih mmgg@gpm /Lrilsmm

umu

Quuwi rHOBL

Bithinesz Begum_Sirzgjudeen

someui - Guuisirajudeen, | | | 18 ;;z i e
ﬁ‘mﬁgs /BGQQ 2'0?5‘975 Quenen an—600087 s

yrggGanuined @wm.a audld
Az, efepuyrb — 605602, Bl TAMIZNINI(RN
sl wrei Sentun® kum pn
b e

Kumar - ggens_ @uuiSenthil
Kumar, Apgs Gs4: 29.11.2006
a6, F2,

s
Def - BAITHINESA
BEGAM SIRAJUDEEN  erom
impssiLGACDs.
Bithinesa Begum Sirajudeen

Quuwiy wrHHBH
Mohammed Sulaimon M
spes  QuuitMohamed
Kasim, Gpps  CsH:
14.04.1980, eveior. 8/2 Teugy
@M@ 956, _Hpusesai
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MOHAMMED USMAN KAKI
/Qu: Junaid Ahmed Kaki,
o Gl 10.12.2004
(s e iz Qssirsner),
@iy (gal: aeir 14/15,
Guowi fleunms Ogm,
ll'lllluGuLmL Glsmmm 600014,

NOTICE OF LOSS OF SHARE CERTIFICATES

Natice is hereby given that the below mentioned Share certificates issued by M/S. Shriram
Finance Limited, Tamilnadu, India has been lost/misplacs
Certificate No Distinctive From
75524121
Due notie therof has been given to the company and We have appied to the company for
the issue of Duplicate Share Certficate. The public is mnuy wamw awna purchasing o |
deaiing in any way vith the above Share Certicate, Any perso chm in respect
of the sam ‘Snare Certficate(s) should lodge such s Shlnm inance Linited,

Distinctive To

e el Sii Towers, 14A,Soulh Phase,Indusirial _Estate,Guindy,Chennai Share
aufille el | | (Tanie Ageos, Inegrated Rogty ManagementSemvies Pt S Kanes Towers v
@wﬂ MOHAMMED USMAN joorNo.1,Ramarishna StreetNorth usman Road.TNagarChenni-5i within 15
) & days of publicaton of this Notice, eise the company il proceed to issue Dupicate Share
16 Syl UQGauer. Certfcata(s) without urthr ntmaton.
IMOHAMMED USMAN KAKI 130008 n'-pﬂ"'l"l'l.
(usoiguw Quuni) Place: Jayankondam Jayankondam- 621802
Cudramnile Heima.aiamd oGz OClurg sidledliiy
#niy Buwsnpi Qodinmar 600005, ,M.Ma.,m
0.SNo. 142/2026 & aigs Beog. sder ungs. J oy Béuris. J .;u ey aAmavinir
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R KUMARESAL, oty Pubc Avcats,
No. 29, J.d Complex, Thirumangalam, Anna Nagar, Chenna - 600 04l
el . SE10003E

PUBLIC NOTICE

srs@se  swed  Flodapd Under the instruction from my clent G.Kamatchi, W/o.Gopal residing
at: Na.3, nd Street, Porur, Chennai-116 do here by inform

uwgmp  sbwer  s@oWES | | 4y'the public that my dlient is the owner of the property survey number
grioa _QuppsCormsse 37/1 bearing 2 extent of 1210 sq ft at Bananai Koil Street, Metukuppam,
prefigp clemburb apeod sibioe Mugilivakkam Village No.77, Munratur sub division at south Chennai new
iy el s 11112025 | | Ggrict, Sreepermbudur Division Kancheepuram district bearing DOC
Stonp semid  Slamp> epeod | | o778 of 2003 at Sub Registrar Office at Kunratur, Chennai-69 have been
egorandl  Gupuig  aupsden | | yicoiacad by her. Hence if any public or any ane folnd the above said DOC

Gupuiy aipsdles gm(@s@ e,

No.2278 of 2003 may kindly hand over the same to the above Said address
or to the nearest police station.

V.Babu,

Advacate - High Court

Notary - Govt_of Indiz, Commissioner of Ozths,

NO.8/50, Il Floor, Harikrishnan Street,

KKSalai, Saligramam, Chennai-600 093,

Cell No.+91 9444191380,

email: pyblml@gmail.com

i Bpenepei> syflue
M. Suburayan, BL,

anmugam. Bl

S. V. Naveen Balaji. BA. BL

Advocates, Tindivanam

Gusranuill s Wss@o wraICLb
Db aussor BB

IN THE COURT OF V ADDITIONAL
CITY CIVIL COURT AT CHENNAL
OF 2025

LA, No. 1 0F 2024

S. No. 10287 OF 2010
()Mr. c Gopalakrishnan,
S/o. Late Mr. G. N. Chinnasamy,
And Another.
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Il o ufleuneri SigINESH0 1998 oyb SpeEmE UFwLLL Hewmu Advocate For Petitioner registrar, Anna Nagar. The above gwwu.‘, Qpbui ausde sma Boba r:um B Asgrdlan saissien
usBlyb speuemt st 298 apeib AenLbLALUDDI SIEIBIN WSS e Gommnilo mOsH Quu_"i. DIHMD said application came up before the oy Coumemlmen 6 srzenb Qg iuner ey
s@usisn sodon Gopuy swg s Assimar semesi A6 o . 0l %0 Lg’?mml Hnable\/»iddntoi;%\l/ﬁztgz?w\ Court Bafitse Govcnaing, | (8 ooy sy
meveui Wgeng sjeuise eieTIoEme)  WoNeULL 1D, &L 60y, EPNo. 48 1 202 N . p . at Chennai on and the | saupburssfsd Cuopui s [srse ramquen stevia
AoropB 20052015 oy anewond L. aerg ol Abany o- 8812025 s g'df,‘"gh'g;';:;*;‘;ﬁa Fon'ble Court was pleased to order | prmemse 28 et oS | [Feim o0, G 1 Sevgy oy S
2025 g ol s Brom_tag amsSo swm dln® D.RANo. 71/2023 frvd Joo1, 144 | | summons to R19 through paper il
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